
THE MINISTER OF LAW AND SOCIAL 
WELFARE (SHRI GOVINDA MENON) : 
(a) and (b). No, Sir; Tbe electoral rolls 
ill respect of all tbe constituencies in tbe 
country. including tbose in wbicb bye·elec-
tions are pending. bave been -revised. and 
finally publisbed on IS·I.1970; tbe peMinJ 
bye-elections will be taken up and comple-
ted·as early as possible. 

(c) Yn view of the fe.vision of electoral 
rolls. the Election Commission decided not 
to b.o I d a few bye· elections during the pro-
aress of sucb revision. 

(d) A statement sbowin8 tbe pending 
bye.eiections is laid on the Table of tbe 
HoullO. 

Houn 0' lIIe People : 
1. Dura in Madbya Pradesh 

2. Buldana in Mabarashtra 
3. Gorakhpur in Uttar Pradesh 

4. Mathura in Uttar Pradesh 

5. Gurdaspur in Pul\iab. 

Coaaell of States : 

I. BY elected memberi of the MY!lOte 
Leaislative Assembly. 

2. By elected members of the Haryana 
Legislative Asaembly. 

·Lealslatlft AssembllH: 

1. Dbolai In Aasam 

2. Jowai (ST) in ASlam 

3. SlliUon.&·iQ ASlam 

4. NOllapob (ST) in ASl8m 

5. Nongstoin (ST) in AsSlllll 

6. Cbeerapunji (ST) in Assam 

7. Baahmare (ST) in Assam 

S; Dainadubi (ST) in Assam 

14. Palwal in Haryana 

IS. Verinag in Jammu &; Kasbmir 

16. Pampore in Jammu &; Kasbmir 

17. Ramaarb in Jammu &; Kashmir 

IS. NiJa~bur i  ~r ala 

19. Madayi in Kerala 

20. Koltarlkara in Kerala 

2!. M urware in Madbya Pradesh 

22. Neem)lcb in Madbya Prades!! 

23. Narisingarh in Madbya Pradesb 

24. Garotb in Madhya PradeE b 

25. i ~ in Madhya Pradesh 

26. Hospet in Mysore 

27. Hungund in MY50re 

28.. ToaIt in Rajuthaa 
:9. Nasirabad In a a t~ 

30. Pocundu,.Un TiII!Il, N~4  

31. Colacbel in t~ N · 

32. Cberamab ~y  in r.mu N.tIu 

Ole' E1ecloral Omeen CoaferclIft IIeId 
la ..... bay la Jaly, 1970 

21S. SHRt CHENGALRAYA NAIDU'! 
SHRI N. R. LASKAR : 
SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI SAMINA THAN : 
SHRI NARAYANAN: 
SalU MAYAVAN': 
SHRI DHANDAPANI : 
SHRI R. K. BIRLA : 
SHRIC.K. CHAKRAPANl: 
SHRI B. K. MODAK : 
SHRI N. K. SANGHI : 
SHRI So K: P ~  :. 
SH1tf V. JIlARASIMHA ItAO' : 
SHRI JYOTIRMOYBAStJ': 
SHRY K. M. ABRAHAM: 

Will tbe Miuiller· of'LAW ANI1' sa· 
crAL WELfARE be pleased 10 stale: . 

<a> wbe!b.e' it is a ·fact tbat a· COtIfereItJ:e 
oUhe,Obi.f. ElectoralOf(iccm, was JJeldM " 
Bombey·.on i 51 January, 1910; 

9. Ture (ST) in Assam 

10. Phulbari CST) in Aasam 

11. Kbairatabad in Andbra Pradesh 

(b) if 50, Ihe subjects discussed at lbe. 
eClnferenee and Ibe recqmmcDdaliens made. 
thereat; Bnd 

12. Ramsarb in Bibar 

U. llana~  in Haryana 
(c> wbich of tbese recomm~tio S 

\lave been accepted by GOVCrlll\lllDt 1 
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THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA 
MENON ): (a) Yes, Sir. 

(b) Two statements showing the subjects 
discussed and the recommendations made 
at tbe conference of Chief Electoral Officers 
are laid on the Table of tbe House. (Placed 
,,, Library. See No. LT·2S7IjI70) 

(c) Tbo recommendations are being 
examined by the Government. 

Follow-ap Adloa on Dult Committee 
Report on lodostrlal LicensIng 

216. SHRI CHENGALRAYA NAIDU : 
SHRI N. R. ·LASKAR : 
SHRI SAMINATHAN : 
SHRI NARAYANAN i: 
SHRI MAYAVAN : 
SHR.I· RAGHUVIR SINGH 

SHASTRI : 

Will tho Ministtr of INDUSTRIAL 
DEVELOPMENT,' INTERNAL TRADE 
AND COMPANY AFFAIRS be p1eased to 
atate :' 

(al wbether it i, a fact that follow-up 
action on tbe recommendations of tbe Dutt 
Committee on Industrial liCensing Policy 
bal been delayed and nlly be delliyed for 
more montbs to o:ome; . 

(b) if so, tbe main reasons tbereCor; 

Ce) whetber this delay bal changed the 
outlook for faster industrial development 
in tha near future; . 

Cd) wbetber this delay is due to tbe 
dirr_ ,In o~er nment on industrial 
policy; .  . 

.(e) whether it il alao a fact tbait about 40 
industrial units are required -to be e"panded 
to meet tbe requirement of tbe domestic BlJ 
well al e"port markets and tbe units manu-
fadurial! them have been identified but 
o pan~"  has not been decided and tbe 
applicatioas bave been pending for loug; and 

{f) iftio; 'when tlie' final decision' is 
likely to be taken 'I " 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) and (b). No, Sir. Government 
has announced its decisions relating to Indus-
trial licensing Policy oa the 18th February. 
1970, arler examining the fiodiolS aad recom-
mendations DC the Industrial Licensinl Polic, 
Inquiry Committee. Since tbe recommen-
dations oC the Committee had' far·reacbinl 
implications, they were emmined in consul-
tation with the various Ministries of the 
Government, the Planning Commission aad 
also other concerned interests includlng.lbe 
Central Advisory Council of Industries, the 
Consultative Committee of Parliament for 
the Ministry of Industrial Development and 
others. 

(c) and (d). No, Sir, 
.... "'.':;.. . 

(e) and (f). The Minislry of forOlJUl 
Trade have been engaged tn idenlifying the 
industrial units and product Jia~  wbere 
expantion of capacity is needed to lus\8:in 
tbe momentum in the export oC industrial 
products. Some appHcalions for upansion 
of capacity have also been received in tbat 
Ministry which are still under their .consi-
deration. After Minisfry. of Foreign 'Trade 
have completed examination of such appli-
cations, Ihese would be considered by the 
Liceosing Commiltee. 
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